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GOVERNMENT OF KERALA

Abstract
General Administration Department- COVID 19- containment activities- Revised
consolidated guidelines- amended- orders issued

GENERAL ADMINISTRATION (SECRET SECTION) DEPARTMENT
G.0. (Ms) No. 82/2020/GAD Dated, Thiruvananthapuram, 25.04.2020

Read: 1. G.0. (Ms) No. 80/2020/GAD dated 23.04.2020
2. Order No.40-3/2020-DM-1(A) dated 24.04.2020 of Ministry of Home
Affairs, Government of India

| ORDER

1. In exercise of the powers conferred under Section 20 (3) of the Disaster
Management Act, 2005 the undersigned in his capacity as Chairperson, State
Executive Committee hereby issues following amendments to the order read
as paper 1 above to all Departments, District Collectors, Superintendents/
Commissioners of Police and other Heads of Departments for icontainment
activities of COVID-19 for strict implementation in the State of K#rala.

Modification:

In Sub clause 1.10, the term ‘shopping complexes’ is replaced with ‘market

complexes within the limits of municipal corporations and municipalities’.

Inclusions:

Sub-clause 15 and 16 under Clause 10 on Commercial and private establishments:

10.15 All shops registered under the Kerala Shops and Establishment Act,
including shops in residential complexes and market complexes, except
shops in multi-brand and single brand malls, outside the limits of
municipal corporations and municipalities, with 50% strength of workers

with wearing of masks and social distancing being mandatory.




10.16 AUl shops including neighbourhood shops and standalone shops, shops in

residential complexes within the limits of municipal corporations and
municipalities, registered under the Kerala Shops and Establishment Act,
except shops in market complexes and multi-brand and single brand malls,

with 50% strength of workers with wearing of masks and social distancing
being mandatory.

2. The Government order read paper 1 above stands modified to the above

extent.

(By Order of the Governor)
Tom Jose
CHIEF SECRETARY

To

Additional Chief Secretary, Home & Vigilance Department

State Police Chief, Thiruvananthapuram

Principal Secretary, Revenue & DM Department

Principal Secretary, Health & Family Welfare Department

All Addl. Chief Secretaries/ Principal Secretaries/Secretaries

All District Collectors

All District Police Chiefs

All Heads of Departments

Office copy/ Stock File
Copy to:

Private Secretary to Chief Minister
Private Secretary to all Ministers

Forwarded/By Order

e

SECTION OFFICER
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